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JlL 	cr 	Oh :.T1t/ a rI: otner S 	 Petitioners 

—Vet sus— 

Uni 	o± I 'ldjd an others 	 .. Go .Prtc:. 

I or,  the ai 	icant i-i/s .J .Patriaik, I-ii.ha1,iJvocas. 

Icr the respondents : 	r. 	-iisro,eior Counsel. 

TI 	 I .- . C1I.Y-, VICI CHANAN 

A) 

TH 	 • C •. .P.IDEY, ii ii3II 

I 	.hether e ee cof 100:1 	)01j 	bo 	 to S c: 
udgrnerities. 

2. lo  be referred to the reoorters or not? siV 

. 	hether Ih.:ir 1orIsjos 1r ish to see the air copy of. t'e 
judc!rnnt?tes. 

y 
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<• 	'2 	L, V .0 • 	 In Lhis apalicotion under section 19 of the 

miajstr.jveribonals Act, 1985, the ietjt loners pray 

to puosh theodcr cantol. 	La aexure6 and to direct 

the cpposite ierties t reinstate the Petitioners in their 

C or:ar p st: 	l-,r Caa is 

a °°:C s- ted, Lhe aae o 	ha -eir Ii o.s(iO in 

number) isthat shey were initially apeointed as Junior cientific 

Arsistant in the establishme
,at Of Respondent N0.3 beinc Ex-

servicemen. Choir services have been terminated with effect 

from 20th jept orbe:,1939,, contained in Anosxure6 dated 

Jcctember 13, 1989. deoce this apolicet! has been filed uith 

tee aforesaid prayer. 

•e hove heard Mr d.M.Dhal learned Counsel apaermnp 

[or the Petioeers and Ar. .b.iiishra learned enicr counsel 

sopearing for the Cpposite Parties.. 

In the counter, it is stated that except Petitioner 

-Os .6,8 and 9, all other petitioners (7 in number) have been 

appointed, on repular basis to such post as arid when vacancy 

occurrEd an in further submitted in their counter that 

2'etitc:iar Ins .C, 3 od 9 could nob be regularly aapointed as 

there was no vacant post. 

Mr. .P.i1isra learned senior Counsel suhmid 

that since there is rio vacant post for appointing there.Lcner 

dos .6,8 	9 the application deserves no merit a 	is liable 

be dismiss-cl. 
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0. 	 Ji:c0 tbre is o vacancy at presecannot giva 

organisoti: hooded by Opposite Partvte Petitioner 

any positive iiecttn 	
nt as a when vacancy Occurs 

and 9 but 'a 	
and 9 should be given preference for 

Petit 	
to such post on regular basis and we he or 

tnust the 0 C. 	ot ueJ be accor0inc 00 rules. 

7. 	 Lhue, tb0  oTo Lictt 	Is :cc:dinclv disoosod of 

la:---,Villo the eert:Les to beer their cn costs. 

 

. 	 dLAA-,/' 

(\ \ 
•••) \ 	-\\ j•' 	4 

ff VICE CT-A11j 

01  
Ccrttral idmio•ntr tive 2ri,  
CuLtck 	oh/b . 
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